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TAMIL NADU ACT NO* 16 OF 1980** 
THE TAMIL NADU CYCLONE AND FLOOD 

AFFECTED AREAS CULTlVATING TENANTS 
ARREARS OF RENT (RELIEF) ACT, 1980. 

[Received the assent of the President on the 22nd April 1980, 
first published in the Tamil Nadu Gove~nmenr 
Gazette Extraordinuty on the 26th April 1980 (Chi- 
tharthi 14, Rowthiri-201 I-Thiruvalluvar Aandu).] 

An Act to provide relief to cultivating tenants in the cyclone 
and flood afected areas in the State in respect of certain 
arrears of rents. 

WHEREAS by the Tamil Nadu Cyclone and Flood Affected 
Areas Cultivating Tenants (Temporary Relief) Act, 1978 
(Tamil Nadu Act 17 of 1978), cultivating tenants in the 
cyclone and fload affected areas were given protection 
from evi~tion on the ground of arrears of rent ; 

AND W ~ ~ R E A S  the said protection will apply only up to 
and inclusive of the 15th July 1980 ; 

AND WHEREAS after the said protection ceases to apply, 
it will be difficult for the cultivating tenants to pay the 
entire arrears outstanding on the 16th July 1980 ; 

AND WHEREAS due to default in the payment of arrears of 
rent,landlords may take action against cultivating tenants 
in the said area5 for eviction and for recovery of arrears of 
rent ; 

AND WHEREAS in the interests of the general public, the 
said c ~ltivating tenants should, at the present time, be 
spared the distractions and expenditure involved in such 
action in order that the maximum possible advantage may 
result to the State in the matter of production of food 
crops ; 

AND WHEREAS it is considered necessary, as part of agrarian 
reform, to give relief to the cultivating tenants f r ~ m  the 
heavy burden of discharging arrears of rent, on czrrain 
conditions specified ; 

- 
* For Statement of Objects and Reasons, see Tamil Nadu Govern- 

ment Gazette Extraordinary, dated the 7th February 1980, Part IY. 
Section 1, pagei64, 
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BE it enacted by the Legislature of thestate of Talnil Nadu 
in the Thirty-first Year of the Republic of India as follows:- 

1. ( I )  This Act may be called the Tami: Nadu Cyclone Short and 
and Flood Affccted Areas Cultivating Tenants Arrears appficat io n. 
of Rent (Rrlidj Act, 1980. 

. (2) It applies to all cultivatirlg tenants in the cyclone 
and flood affected areas. 

2. It is hereby declared that this Act is for giving ~tcluation* 
effect to the policy of the State towards securing the princi- 
ples laid down in Part IV, and in particular clause (c) of 
Article 39 and Article 46 of the Constitution. 

3. In this Act, unless the context otherwise requires,- Definitions. 1 
(a) "competent authority" means the Revenue 

Divisional Officer or authorised officer having jurisdiction 
to  entertain a proceeding for the eviction of a cultivating 
tenant under the Tenants Protection Act or the Public 
Tptsts Act, as the case may be ; 

(b) " court " means- 

(i) any court in which any suit or proceeding for 
the recovery of any arrears of rent from a cultivating te -~n t  
is pending on the date of the publication oft:.:- Act 1 or 

(ii) any court which has passed a decree or order 
for such recovery ; or 

(iii) any court to which such decree or order has 
been sent for execution ; 

(c) " c~~llivating tenant " rneal~s-. 

(i) a cultivating tenant as defined in clause (aa) of I 

section 2 of the Tenants Protection Act : or 

(ii) a cultivating tenant as defined in clause (5)  
of section 2 of the Public Trusts Act; 
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(d) " cyclone and flood affected areas" mean the 
areas specified in tlie Schedule to the Tamil Nadu Cyclone 
and Flood Affected Areas Cultivating Tenants (Temporary 
Relief) Act, 1978 (Tamil Nadu Act 17 of 1978) ; 

(e) " date of the publication o l this Act " means the 
date of the 2ublication of this Act in the Tamil Nadu Govern- 
ment Gazette ; 

(f) " lancqlord " means a landlord as defined in clause 
(e) of section 2 of the Tenants Proteetion Act and inolu&s 
a public trust as defined in clause-(25) of section 2 of the 
Public Trusts Act ; 

(g) "pay" with its grammatical variations, includes 
deliver ; 

l I  * * *  S S pi( I 

( i )  "Public Trusts Act" means the Tamil Nadu 
Public Trusts (Regulation of Admiristration of Agri- 
cultural Lands) Act, 1961 (Tamil Nadu Act 57 of 1961) ; 

(j) "Tenants Protection Act" means the Tamil Nadu 
Cultivating Tenants Protection Act, 1955 (Tamil Nadu 
Act XXV of 1955) ; 

(k)  all other words and expressions used, but not 
defi-ed in this Act and defined in the Tenants Protection 
Act or ,"the Public Trusts Act shall have the same meaning 
as in the Tenants Protection Act or in the Public Trusts 
Act, as the case may be. 

- 
%The following clau=e (h) Was omitted by section 3 of the Tamil 

Nadu Cycloae arid Flood Affected Areas Cultivating Tenants 
h e a r s  of Rent (Relief) Amendment Act, 1980 (Tamil Nadu Act 40 
of 1980), which was deemed to have come into force on the 26th 
April 1980 :- 

"(h) "previous arrears'' means the total amount of -m of 
' 

rent accured due to the landlord before the 30th June 1973 a d  oat- 
smding on $be date of publication of this Act without intagtrsp 
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'[4. (1) AD arrears of rent payable by a cultivating tenant Relief for WY* 
to the landlord for the fasli year ending with the 30th June :?Aof of 
1972 and for any previous fasli year and outstanding ,,t, 
on the date of the publication of this Act, shall be deemed 
to be dischargeif, whether or not a decree or order has 
been obtained therefor, if such cultivating tenant,- 

(i) has, before the date of the publication of this 
Act, paid to the landlord or deposited in the court or 
boforo the competent authority, to the account of the 
landlord j or 

(3) pays to the landlord or deposits in the court 
or before the competent authority, to the account of 
the landlord in the manner specified in sub-sections (2) 
and (5) i or 

(iii) is deemed to have paid or deposited under 
this Act,-- 

"l'hese sections were substituted for the following original 
sections by section 4 of the Tamil Nadu Cyclone and Flood A@e~'~d 
Arcas Cultivating Tenants Arrears of Rent (Relief) Am,, .' .vent Act, 
1980 (Tamil Nadu Act 40 of 1980), which was deemed to have 
coma into force on the 26th April 1980 :- 

"4. Relief for payment of arrears of rent.--(1) A11 arrears of 
rant payable by a cultivating tenant to the landlord for the fasli year 
ending with the 30th June 1978 and for any previous fasli year 
(hereinafter referred to as the said years) and outstanding 01.1 the 
date crf the publication of this Act, shall be deemed to be dis- 
charged, whether or not a decree or order has been obtained 
therefor, if such cultivating tenant ,-- 

(i) has, &fore the date of the public2tion of this Act, 
paid to the landlord or deposited in the court or before the 
competent authority, to the account of the landlord ; or 

(ii) pays to the landlord or deposits in thc court or before 
the competent authority, to the account of tha la~~dlord in the 
manner specified in sub-sections (2) and (3) ; or 

(iii) is deemed to have paid or deposited ulldcr this Act,- 
(a) the previous arrears ; and 
(b) one-fifth of the rent for each fasli year during the 

period commencing on the 1st JuIy 1973 and ending, with the 30th 
June 1978 without interest (hereinafter referred to as the reduced 
r a t )  I 

Provided that where the cultivating tenant: deposits ia the 
court or before the competent authority under this 1 ict the previous 
arrears or the instalments of the reduced rent, and in case where 
the rent is payable in kid, such deposit shall be the, market value 
thereof on the date of such deposit. 

(2) Any cultivating tenant may pay to the landlord or 
depouit jn the murt or before the competent authority to tho 
g r w t  of the landlord,,-- 

(a) the previoqs arrears, on or before tho 30th June 1980; 
a d  toad, 
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the rent for the fasli year commencing on the 1st 
July 1971 and ending with the 30th June 1972 without 
interest (herein~fter referred to as the rent for the fasli 
year 138 1). 

(2) Any cultivating tenant may pay to the landlord or 
deposit in the court or before the competent authority 
to the account of the landlord the rent for the falsi year 
1381 in three equal instalments as specified below :- 

(b) the reduced rent in three annual instalmats as 
specified below :- 

(i) tk e first instalment being the one-fourth of the reduced 
rent, on or becme the 30th June 1980 ; 

(ii) the second instalment being the one-half of the 
remainder of the reduced rent, on or before the 30th June 
1981 ; and t 

(iii) the third instalment being the balance of the 
reduced rent, on or before the 30th June 1982. 

(3) The court in which or the competent authoriiy before 
which the deposit is made under sub-section (2) shall muse notice 
of the deposit to be issued to the landlord and determine after a 
summary enquiry, whether the amount deposited represents the 
correct amount of the previous arrears and the instalment of the 
reduced rent due from the cultivating tenant. If the court or tho 
competent authority finds that any further sum is due towards 
such previous arrears or any instalment of tfie reduced rent, it shall 
allow the cultivating tenaat to deposit the further sum within tho 
periods specified in that sub-section or within such further timb as 
the wurt or competent authority may allow which shall not in any 
case exceed thirty days from the respective date specified in the 
said sub-section. If the wurt or the competent authority adjudges 
that no further sum is due or if the cultivating tenant deposits 
within the time referred to above such further sum as is ordered 
by the court or the comp tent authority, the cultivating tenant shall 
be deemed to have paid the previous arrears and the instalment of 
the reduced rent within the due date for thu purposes of this Ad. 
If having to deposit a further sum, the c~~ltivating tenant fails to 
do so within the time allowed by he court or the competent autha- 
rity the landlord may proceed against such cultivating tenant under 
the Public Tn.sts Act or the Iw)uilcs Z0te~t13n Act, as the case may 
be, for arrears of rent, 

(4) Ir any suit or proceeding pending on the date'of the 
publication of this Act for the recovery of any arrears of rent payable 
by :I cultivating tenant to the landlord for any fasli year in the said 
yews, or for rhc z\ i c t i ~ n  of a cultivating tenant fi?r non-payment of 
any such arrwrs of rent, the court or competent authority shall, 
if the cultivating tenant pays or deposits, or has psid or deposited, 
or is deemed to have paid or deposited, under this Act, the 
previous arrears and the reduced rent, and on the application of 
the cultivating tenant, pass an order dismissing, without 
costs, the suit or proceeding in so far as such suit or proceeding 
relates to such re&overy or eviction. 
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f (5) If, before the date of tho publication of this Act, any 

decree or order has been passed in any suit or proceeding- 
(i) for the recovery of any arrears of rent referred to in 

sub-section (4) ; or 
(ii) for the eviction of a cultivirting tenant for non-pay- 

tuent of any such arrears of rent, 

the court or the competent authority shall, if the cu1t;vating 
tenant pays or deposits, or has paid or deposited. or is deemed to 
have paid or deposited, under this Act, the previo~ls a, .  ears and the 
reduced rent, and 03 the application of any pcrson affected by 
such decree or order whether or not he was a party thereto, vacate 
the decres or order in so far as such. decree or order relates to such 
recovery or eviction. 

5. Payment or deposit of rent on or after 1st July I973 deemed 
to be payment to wards previous arrears or reduced rent.-(1) If, on 
or after the 1st July 1973, any cultivating tenant has,-- 

(i) rnade any payment, by way of rent, to the landlord ; 
or 

(ii) deposited, by way of rent, in the court or before the 
competent authority, to the account of the landlord ; 

whether or not such payment or deposit was towards the discharge 
of any arrears of rent payable by a cultivcting tenant to the land- 
lord for any frisli year in the said years, such payment or deposit 
shall be deemed to have been made towards the previo~is arrears or 
the instalments of the reduced rent in the order specified in sub- 
section (2) of section 4, notwithstanding anything to the contrary 
contained in a_ry document or receipt, and i 1 cases of payment 
through, or deposit before, the court or the competent authority, 
it shall, on the application of the cultivating tenant, re-open the 
proceediag acd pass an order that the rent so paid or deposited 

i 
shall be deemed to have been paid or de1)osited towards the 

t previous arrears or the instafrnents of the ieduced rent in the 
i 
: order specified in the said sub-section (2). 

(2) ~ f ,  or, Gr aft-r eb- ' y t  Jub7 1973, any cultivating tenant 
has paid or deposited any amount towards full or part satisfaction 
of a decree or order for the recovery of any nrrears of rent referred 
to in sub-section (I), such amount shall be deemed to have been 
paid or deposited towards the previous anears or the insblments 
of the reduced rent and the court or the competent authority shall, 
on the application of any person affected by such decree or order, 
whether or not he was a Party thereto, reopen the proceeding and 
pass an order that the amount SO Paid or deposited shall be deemed 
to have been paid or deposited towards the previous arrears or the 
instalments of the reduced rent in the order specified in sub-section 
(2) of section 4. 

Explanation.-For the removal of doubts, it is hereby dec- 
lared t3at where after adjustment of any Payment to the laadlord 
or deposit in the court or before the Cometen t authority to the 
account of the landlord made by the cultiva.ting tenant under this 
section, such payment or deposit falls short of- the previous 
arrears or the reduced rent payable wider sub-section (1) of 

collt; 
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(i) the first instalment, on or before the l[3Oth 
I June 19811; 

(ii) the second instalment, on or before the 2[3 1st 
March 19821; 

(iii) the third instalment, on or before the 30th 
June 1982. 
mi011 4, the cultivating tenant shall be liable to pay the balance 
of the previous arrears or the reduced rent in accordance with the 
provisions of sub-section (2) of section 4 : 

Provided that the provisions of this section shall not am@ 
1 @-- (i) any payment made to the landlord ; or 

I 
'3 any deposit made in thc court or Wore the 

co-~~etent' aurrkonty to the account of the landlord, 
I by the cultivating tenant by way of rent for the fasli year corn- 

cing on the 1st July 1978 and for any subse~unt fasli year. 
(3) Nothing in this section or in any other provision of this 

Act shall entitle any cultivating tenant to claim any refund firom 
the landlord on the ground that the payment or deposit made on 
or after the 1st July 1973, lo ,vards the discharge of any arrears of 
rent referred to iu s~b-section (1) or towards full or part satisfac- 
tion of a decree or order for the recovery of any such arrears of 
rent, is in excess of the rent doe as previous arrears or reduced 
Tent* 

6. Bar of proceedirgs for eviction or recovery of arrears of rent.; 
( 1 )  No application shall be made for the eviction for ncm-pay- 
merit of any arrears of rent payable to the landlord for any fasli 
year in the said years, and no suit shall-be filed for the recovery 
of such arrears,- 

(i) against any cultivating tenant till the 30th June 
1980 ; 

(ii) against the cultivating tenant who has paid or 
deposited the previous anears and the firsr instalment of the 
reduced rent, until the expiry of the period specified for 
the payment or deposit of the second instalment in sub-sec- 
tion (2) of section 4 ; 

(iii) against the cultivating tenant who has paid or 
Japositad the ewnd instalment of the reduced m t ,  until 
mig-y of the per od specified for the payment or deposit of tha 
third bstahent in the said sub-section (2) ; and 

(iv) against the cultivating tenant in favour of whom 
fluther time has been granted - by the. court or the cornpetant 
authority under sub-section (3) of section 4 un?il the expiry :"of 
such time. co* 

1 This expression was substituted for the expression "3fst 
Decmnber 198(j'', by subgection (1) (a) of section 3 of tho T w  
Nadu Cyclone and Flood Affected Areas Cultivating Y~d&' 

of Rmt (Eeli Ammdmcnt Act, 1981 am 

the 26th April 1980. 
2 ~a 32 of 1981), whio was deemed to have oorno(2;to 

8 Thig exprosion was substituted for the exggaai~s 
J& 1981j? by sukmtion (1) (b) 

I 
I 

- 



i980 : T. N. Act;lC] Cyclone and ~ l o o d  Affecbt J 61 
Areas Cultiv~tinr; m t s  
Arrears of Rent (Relief) 

(3) All arrears of rent payable by a cultivating tenant 
to the landlord for the period commencing on the 1st July 
1972 and ending with the 30th June 1978 and outstanding 
on the date of the publication of this Act, shall be deemed 
to be discharged, wkether or not n decree or order has 
been obtained therefor, if such cultivating tenant, - 

(i) has, before the date of the publication of this 
~ c t ,  paid to the landlord or deposited in the court or I 

before the competent authority, to the account of the 
landlord ; or 

(ii) pays to the landlord or deposits in the court 
or before the competent authority, to the account of the 
landlord in the manner specikd in sub-sections (4) and 
(5) r or 

(iii) is deemed to have paid or deposited under 
this Act, -- 

(a) the rent for the fasli ye; r coamencing on 
the 1st July 1972 and ending with the 30th June 1973 
without interest (hereinafter referred to as the rent for 
the fasli year 1382) 7 and 

- -- 

(2) Subje?t to the provisions of sub-section (4) of section 
4, all applicatioos for the eviction of a cultivating tenant for non- 
payment of any arrears of rent referred to in sub-section (1) and 
all suits, proceedings in execution of decrem or orders and other 
proceedings pending before a court or competent authority for 
the recovery of iiny such arrears of rent or for su~cli eviction, 
shall stand stayerl,-- 

(a) till the 30th June 1980 ; 
(6) till the 30th Juna 1981, if the cultivating tenant has 

paid the previous arrears and the first instalment of  he r e d u d  
rent within the time specified in sub-section (2) of section 4 ; 

(c) till the 30th June 1982, if the cultivating tenant 
has paid the second instalment of the reduced ' rent within the 
time specified in the said sub-section (2) ; and 

(d) till the expiry of further time granted by the court 
3r the competent authority under sub-section (3) of section 4. 

(3) AU applications and all suits and proceedings stayid 
under this section ahall, after the expiration of the time limit 
specified therein* be proceeded with against any cultivating t-t 
who has not pard or deposited, or who is not deemed to have 
paid or deposited under this Act the previous arrears and the 
reduced mt, within the said time limit specif ed in sub-section 2) 
of section 4 s u b j a  to the Provision of ady law which may 6. 
then in force, from the stage which had bee3 reached when tho 
application, suit or prmding was stayed. 
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(b) one-ath of the rent for each fasli year during 
the period commencing on the 1st July 1973 and ending 
with the 30th June 1978 without interest (hereinafter 
referred to as the reduced rent) ; 

Pravidzd that w hcie the cultivating tenant deposits 
in the wurt or before the competent authority under this 
Act, the instalments of the rent for the fasli year 1381, the 
rent for the fasli year 1382 or the reduced rent, and in 
a s e  where the rent is payable in kind, such deposit shall 
bethe market value thereof on the date of such deposit.' 

(4) Any cultivating tenant may pay to the landlord 
or deposit in the court or befz- the competent authority 
$0 the account of the landlord,- 

(a) the relit for the fasli year 1382 in three equal 
instalments as specified below :-- 

' 

(i) the first instalment, on or before the '[30th 
June 19811: 

(ii) the seoond instalment, on or before the 
8[31st March 19821; 

(iii) the third instalment, on or before the 30th 
June 1982 : and 

(b) the reduced rent in three instalments as specifled 
below: -- 

(i) the first instalment being the one-fourth of 
the reduced rent, on or before the 8[30t h June 198 11. 

(ii) the second instalment being the one-half 
of the remainder of the reduced rent, on or before the 
4[3 1 st March 19821. 

(iii) the third instalment being the balance of 
the reduced rent, on or before the 30th June 1982. 
- - 

1 This c.*vrnression was substituted for the expression " ~ 1 s t  
D,,anber 1980" by sub-section (2) (a) (i) of section 3 sf the 
Tamil Nadu Cyclone ana Flood Mected Areas Cultivating Tenants 
Arrears of Rent (Relief) Amendment Act, 1981 (Tamil Nadu 
~ c t  32 of 1981) which was deemed to have come into force on 
the 26th April 1980. 

a This expression was subs titutcd for the expression "30th 
f une 1981" by sub-section (2)(a) (ij), ibid, 

8 This expressior was substituted for the expression "3lst 
December 1980 " by sub-secricn (2) (6) (i), ibid, 

4 This expression was substituted for the expression ''3Qt)th 
June 1981 " by s u b t i o n  (2) (6) (ii), ibirb. 
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(5) The court in which or the competent authority 
before which the deposit is made under sub-sections (2) 
and (4) shall cause notice of the deposit to be issued to 
the landlord and determine after a summary enquiry, 
whether the aniount deposited represents the correct 
amount of the instalments, of the rent for the faslf year 
1381, the rent for the fasli year 1382 and the rehuced rent, 
due from the cultivating tenant. If the court or the com- 
petent authority finds ha t  ail3 iurrner sum is due tow~rds 
such instnlments, it shall sllow the cultivating tenant to 
deposit the further sum within the period specified in 
those sub-sections or within such further time as the 
col rt or competent ax thority may allow which shall not 
in any case exceed thirty days from the respective date 
specified in the said sub-sections. If the court or the 
competent authoiiby adjudges that no further sum is due 
or if the' cultivating tenant deposits within the time referred 
Lo above such further sum 8s is ordered by the court or 
the competent authority, the cultivating tenant shall be 
deemed to have paid the instalments, of the rent for the 
fasli year 1381, the rent for the fasli year 1382 and the 
reduced rent, within the due date for the putpi ses of this 
Act. If having to deposit a further sum, the cultivating 
tenant fcils to do so within the time allowed by the co~rt  
or the competent authority the landlord may proceed 
against such cultivating tenant under the Public Trusts 
Act or the Tenants Protection Act, 2s the cpse may b:, for 
arrears of rent. 

(6) '[In any suit or proceeding pending on the dete 
of ' the publication of the Tamil Nadu Cyclone and 
Flood Affected Areas Cult iv? ting Tenants AI rears of Rent 

., . - A-. -- 
1 This expression was substituted for the expression " If any 

, suit or proceeding pending on the date of public at ion of the 
Tamil Nadu Cyclone and Flood Affected Areas Cultivating 
Tenants Arrears of Rent (Relief) Amendment Act, 1980" by sub- 
section (3) of section 3 of the Tamil Nadu Cyclone and Flood 
Mected Arrears of Rent (Relief) Amendment Act, 1981 
(Tamil Nadu Act 32 of 1981), which was deemed to have come into 
force on the 26th April 1980. 
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(Relief) Amendment Act, 19811, for the recovery of any 
arrears cf rent payabl~ by a cultivating tenant to the 
landlord fcr th: fasli year ending with the 30tn dune 1978 
and for any previous fasli year, or for the eviction of e 
cultivating tenant for non-payment of any such amtrg 
of rent, the court or competent a~thurity snall, if tbe 
cultivating tenant pays or deposits, or has paid or depositeil, 
ax is deemed to have paid or deposited under this Ad, 
the rent for the fasli year 13 3 1, the rent for the fasli year 
1382 and the reduced rent, and on the application of the 
cultivating tenant, pass an order dismissing, without 
costs, the su t or proceeding in so far as suoh suit or 
proceeding relates to 3uoh recovery or eviotion. 

(7) 1[If, before the date of the publication of tihe 
Tamil vadu Cyclone and Flood Affected h a s  Wti- 
vating Tenants Arrears of Rent (Relief) Amendment 
Act,1981] any decree or order has been passed in any 
suit ur proceeding- 

(i) for the recovery of any arrearu of rent islenea 
to in sub-seaion (6) j or 

(ii) for the eviction of a cultivating tenant for non- 
payment of any such arrears of rent, , 

the comt or the competent authority shall,if the cultivating 
tenant pays or deposits, or has pzic' or deposited, or is 
deemed to have paid or deposited, under this Ad, the rent 
for tne fasli year 1381, the rent for the fasli year 1382 and 
the reduced rent and nn the application of any person 
affected by such deoree or order wkethtr or not he was 
a party t hedo,  vacate the decree or order in so far as 
such decrec or order relates to such recovery or eviation. 

1 This expressioi~ was substituted for +,he exgksicm "If 
before the date of tho publication of the Tamil Nadu CycIone and 
Flood Affected Aroas Cultivating Tenants Arrears of Rent (Redid) 
Amendment Act, 1380 ' V y  sub-section (4) of section 3 ol the 
Tamil Nadu Cyclone and Flood Affected Areas Cultivating 
Tenants Arrears of Rent (Relief) Amendment Act, 1981 (Tamil 
Nadu hot  32 of 1981), which was deemed to have oomo into 
forole on the Uth April 1980, 
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5. (1) If, on or after the 12th February 1973, any Papent or 
cultivating tenant has, - deposit of 

rent on or 
after 12th 

(i) made any payment, by way of rent, to the P ~ ~ W I W )  
I? - a.lurd ; or deemed to be 

payment to- 
wards rent for (ii) deposited, by way of rent, in the Court or fasli year 1381, 

bfore the competent authority, to the account of the rent for fasli 
landlord year 138Q or 

reduwd rent. 

whether or not such payment or deposit was towards the 
disoharge of any arrears of rent payable by a cultivating 
tenant to the landlord for the fasli year ending with the 
30th June 1978 and for any previous fasli year, such pay- 
ment or deposit shall be deemed to have been made towards 
the instalments, of the rent for the fasli year 1381, the rent 
for the fasli year 1382 or the reduced rent, in the order 
specified in sub-sections (2) and (4) of section 4, notwith- 
atanding anything to the contrary contained in any t'ocu- 
ment or receipt, and in cases of payment through, or 
deposit before, the court or the comptent authority, 
it shall, on the application of the cuhivzting tenant, 
reopen the proceeding and pass an order that the rent 
so paid or  deposited shall be deemed to have been paid 
or deposited towards the instalments, of the rent for the 
fasliyear 1381, the rent for the f'asli year 1382 or the 
reduced rent, in the order speaifled in the said sub-sections 
(2) and (4) of section 4. 

(2) If, on or after the 12th February 1973, any culti- 
vating tenant has paid or deposited any amount towards 
full or part satisfaction of a decree or order for the recovery 
of any arrears of rent referred to in sub-section (I), such 
amount shall be deamed to have been paid or deposited 
towards the instalments, of the rent for the fasli year 1381, 
the rent for the fasli year 1382 or the reduced rent and the 
court ur the competent authority shall, on the application 
of any person affected by such decree or order, whether 
or not he was a party thereto, reopen the proceeding and 
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pass an order that the amount so paid or deposited ,shall 
be deemed to have beer paid or deposited towards the 
instalments, of the rent for the fasli year 1381, the rent 
for the fasli year 1382 or the reduced rent in the order 
specified in sub-sections (2) and (4) of section 4. 

Exp2mtiolr.--For the removal of doubts, it is hereby 
declared thai where after sdjustment of any payment to 
the landlord or deposit in the court or before the conpetent 
authority to the account of the landlord made by the 
cultivating tenant under this section, such payment or 
deposit falls short of the rent for the fasli year 1381, the 
rent for the fasli year 1382 or the reduced rept payable 
urder sub-sections (1) and (3) of section 4, the ctiltiv~ting 
tenant shrll be liable to pay the balance of, t k  rent for 
the ~asli  year 138 1, the rent for the fasli year 1382 
or the reduozd rent in accordance with the provisions of 
sub-sections (2) and (4) of section 4: 

Provided that the provisions of this section shall 
not apply to,- 

(i) any payment made to the landlord ; or 

(ii) any deposit made in the court or before the 
competent authority to the account of the landlord, 
by the cultivating tenant by way of rent for the fasli year 
commencing on the 1st July 1978 and for any subsequent 
fasli year. 

(3) Nothing in this section or in any other provision 
of this Act shall entitle any cultivating tenant to my 
refund from the landlord on the ground that tha payhent 
or deposit made on or after the 12th February 1973, 
towards the discharge of any arrears of rent referred to.in 
sub-sectio: i (1) or towards full or part satisfaction OF B 
decree or order for the recovery of any such of 
rent, is in excess of the rent due as the rent for the fssli 
year 1381, the rent for the fasli yeai 1382 or the reduad 
rent. 

Pro- 6. (1) No application shall be made for tk &&on 
diwforcvic- for ncn-payment of any arrears of rent payable to the ticn or 
recoww of landlord for the fasli year ending with the 30th June 1978 
arrears of rent. or for any previous fasli year, and no suit shall bs ffled 

for the recovery of such arrears, -- 
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(i) against any cultivating tenant till the l[30t h 
June 19811 ; 

(ii) against the cultivating tenant who has paid 
or deposited the first instalment, of the rent for the fasli 
year 1381, the rant for the fasli year 1382 and the reduced 
rent, until the expiry of the period specified for the pay- 
ment or deposit of the second instalment in sub-sections 
(2) and (4) of section 4 ; 

(iii) against the cultivating tenant who has paid 
or deposited the second instalment, of the rent for the 
fasli year W81, the rent for the fasli year 1382 and the 
reduced rent, until the expiry of the period specified for 
the payment or deposit of the third instalment in the 
said sub-sections (2) and (4) ; and 

(iv) against the cultivating tenant in favour of 
whom further time has been granted by the court or the 
competent authority under sub-section (5) of section 4, 
until the expiry of such time. 

(2) Subject to the provisions of sub-section (6) of 
section 4, all applications for the eviction of a cultivating 
tenant for non-payment of any arrears of rent referred to 
in sub-section (1) a d  all suits, proceedings in execution 
of decrees or orders and other proceedings pending before 
a court or competent authority for the recovery of any 
such arrears of rent or for such evictiou, shaI1 stand 
stayed, -- 

(a) till the 2[30th June 19811; 

(b) tillthea[31st March 1982 , if the cultivating tenant h has paid the f st instalmeat, o f t  e rent for the fasli yeax 
1381, the rent for  he fasli year 1382 and the reduw t. ' &-ent 
within the time specified in the said sub-sections (2) and 
(4) ; 
1-  his cxprasion was substituted for tho expression 31 st 
m m b e r  1980 " by sub-section (1) of section 4 of the Tamil 
Nadu Cyclone and flood Mected Areas Cultivating Tewtr 
m g s  of Rent (Relief) Amendment Act, 1981 (Tamil Ndu 
~ c t  32 of 1981) which was deemed to have come into form OD 
26th April 1980. 

a This expression was substituted fot the expression 31st 
i ) m b e r  1980" by sub-section (2) (a) of Wtion 4, i bid, 

s WJ oxpression' was substitutd for the OXpre~sion'~30th 
Junle 1981 " by aub-section (2) (b) of acction 4, tbid. 
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. .. 
(c) till the 30th ~ u d e  1982, if the cultivating tenant 

has paid the second instalment, of the rent for the fasli 
ycer 1381; the rant-for the fasli year 1382 and the reduced 
rent within the time. specified in the s ~ i d  sub-seations (2) + 

and (4) ; and . -. 
- .  . , 

d) till the expiry of further time, if any; gmnted 
by the court or the competent authoritjr under sub-seotion 
(5) of section 4. 

(3) All applications and all suit s and proceedings ' 
stayed under this section shall, after the expiration of the 
time limit specified therein, be proceeded with against 
any cultivatiilg tenant who ima ~ c ; t  paid cr deposited or 
who is not deeined to have paid or deposited, under this 
Act the rent For the fasli year 1381, the rent for the fasli- 
year 1382 and the reduced rent, within the said time limit 
specified in sub-sections (2) and (4) of section 4, subject 
to the provisions of any law which may be then in force, 
from the stage which had been reached when the appli- 
cation, suit or proceeding was stayed. 

Egclusion of 
time for limit+ 7. In computing the period of limitation presribed , 

tioa. for a suit for the recovery of any arrears of rent payable 
by him to the landlord for '[the fasli year ending with 
the 30th June 1978 and for any previous fasli year] or 
a proceeding for the eviction of a cultivating tenznt for 
non-payment of any such arrears of rent, or an appli- 
cption for the execution -of a decree ar order for such 
recovery or eviction, the time during which he was protected 
by section 6 fiom sich recovery or eviction shall be 
excluded. 

Explmtion. -In this section and in section 6, a &qee 
or -r&r for the, recovery of any such asrears of rent or 
for the eviction of a cultivating tenant for non-payment 
of any such arre~ss of rent, sh8t.ll be deemed to be a &me 
or order for such recovery or eviction, notwithstanding 
that any other relief is also granted by such decree or 
order. 

- 
1 T h w  words were substituted for the words "any fa& year 

in the said years " by section 5 of the Tamil Nadu Cyclone and 
~lood Affected Areas Cultivating Tenants Arrears of Rent (laefi~r) 
Amendment Act, 1980 (Tamil Nadu Act 40 of 1980) -8 
deemed to have come isbo force on the 26th April 1980. 
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: ' 8. Except as otherwise provided in this Aor, no civil ear o:junsdic- 
murt shall have jurisdiction to decide or deal with any tica of civil 
question which is by or under this Act required to be courts. 
decided or dealt with by the competent suthority or other 
authority. 

t 
9. The competent authority shall be deemed to be a Revision by 

aurt subordinate to the High Court for the purposes of High ,cqu;t. 
section 1 15 of the Code of Civil Procedcre, 1908 (Central 
.4ct V of 1908) and its orders shall be liable to revision by 
the High Court under the provisions of that section. 

10. Nothing in this Act shall be construed as reviving Arrears barred 
any claim for arrears of rent for any period before the date by limitation 
of the publication of this Act if such claim is barred by "0' to  be re- 
limitation on the said date under any law for the time vived. 

being in force. 

11. The provisions of this Act shall have L F - t  not- A C ~  to override 
other lawa, con- withstanding anything inconsistent therewith contained tracts, e* C. 

in the Tenants Protection Act, Public Trusts Act or in 
the Tamil Nadu Cultivating Tenants Arrears of Rent 
(Relief) Act, 1972 (Tamil Nadu Act 21 of 1972) or in the 
Gode of Civil Procedure, 1908 (Central Act V of 1908), 
or in any other law for the time being in force, or any 
astom, usage or contract, or decree or order of a court 
or other authority. 

I 

12. (1) The State Government may make rules to power to make 
carry out the purposes of this Act. rules. 

(2) All rules made under this Act soall be published 
in the Tamil Nadu Government Gazette and, unless they 
are expressed to come into force on a particular day, shall 
come into force 02 the day on which they are so published. 

(3) Every rule made under this Act shall, a3 soon 
as possible after it is ma&, IL &iced on the Table of both 
Hougs of the Legislature and if, before the expiry of the 
session in which it is so or the next session, both 
Houses agree in maKing any modification in any such rule 
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or both Houses agree that the rule should not be made, 
the rule shall thereafter have effect only in such modified 
form or be of no effect, as the case may be, so however, 
that any such modification or annulment shall be without 
prejudice to the validity of anything previously done under 
that rule. 

13. The Tamil Nadu Cyclone and Flood Agected 
Areas Cultivating Tenants (Temporary Relief) Act, 1978 
Garnil Nad~ L Act 17 of 1978) is hereby repealed. 
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, ( .  TAMIL NADU ACT NO. 40 OF 1980.f 

THE TAMIL NADU CYCLONE AND FLOOD 
AFFECTED AREAS CULTIVATING TENANTS 
ARREARS OF RENT (RELIEF) AMENDMENT 
ACT, 1980. 

[Received the assent of the President on the 216 November 
1980, jirst published in the Tamil Nadu Government 
Gazette Extraordinary on the 26th November 1980 
(Xarthigai 1 1, Rowthiri-2011- ThiruvaZZuvur Aandu).] 

An Act to amend the Tamil Nadu Cyclone and Flood Affect- 
, . sd Areas Ctiltivating Tenants Arreurs of Rent (Relien 

. . Act, 1980. 

BE it enacted by the Legislature of the State of Tamil 
Nadu in the Thirty-first Year of the Republic of India 
as follows :- 

Short title anu 1. (1) This Act may be called the Tamil Nadu Cyclone 
Gommcncsrnent. and Flood Affected Areas Cultivating Tenants Arrears 

of Rent (Relief) Amendment Act, 1980. 

(2) The provisions of this Act, except section 6, 
shall be deemed to have come into force on the 26th April 
1980. 

Declaration. 2. It is hereby declared that this Act is for giving 
effect to the policy of the State towards securing the 
principles laid down in clause (c) of Article 39 of the 

q - 
Constitution. 

3.5. [The amendments made by these sections have 
already been incorporated in the principal Act, namely, . , 

the Tamil Nadu Cyclone and Flood Affected Area I 

Cultivating Tenants Arrears of Rent (Relief') Act, 1980 
(Tamil Nadu Act 16 of 1980).] 

f 

, I 

6. Notwitbtmding anything contained in any judg- 
to rest* ment or decree or order of the court or any cpmpttcnt .: 

orat ion7 q' of authority, :very cultivating tenant who was in possession ! posses~ion. 
of any land on the 30th June 1980 but who has been 

9A :t 

* For Statement of Objects and Reasons* see T d l l  Nu& G- , Gazette EX~OOF-, dated tho 24th July 1980, Pwt N- i* 

Wrn 1, pit603 180-181. 
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evicted before the date of the pu31ilcation of this Act in 
the Tamil Nadu Government Gazette from the land on the 
ground that he has not paid the arrears of rent for the 
fasli year ending with the 30th June 1973 and for any 
previous fasli year or the first instalment of the reduced I 

rent referred to in section 4 of the principal Act, on or 
before the 30th June 1980, shall, on application to the 
court or competent authority, be entitled to be restorcd 
to such possession on the same terms as those applicable 
to  the possession of the land on the 30th June 1980. 
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TAMIL NADU ACT NO. 32 OF 1980.* 

I THE TAMIL NADU LOCAL AUTHORITIES' LAWS 
(AMENDMENT ) ACT, 1980. 

[Received the asscnt of the Governor on the 8th September 
1980, first published in the Tamil Nadu Government 
Gazette Extraordinary on the 1 1 th Sej~tember 1 980 
(Aavani 26, Rowthiri-2011-Thiruvalluvar Aandu).l 

An Act further to amend the Tamil  ad; Local Authoriii{:s9 
Laws* 
BE it enacted by the Legislature of the State of Tamil 

Nadu in the Thirty-first Year of the Republic of India 
as follows :-- 

PART I, 

1. (1) This Act may be called the Tamil Nadu Local horl title Authorities' Laws (Amendment) Act, 1980. and corn- 
mencement. 

(2) It shall come into force at unce. 

PART 11. 

AMENDMENTS OF THE MADRAS CITY 
MUNICIPAL CORPORATION ACT, 1 9 1 9. 

Substitution of 3. In the Madras City Municipal Corporation Act, new section 4,, 
1919 (Tamil Nadu Act IV of 1919) (hereinafter in this Tamil Nadu 
Part referred to as the 1919 Act),for section 47,the follow- Act Of 1919* 

ing section shall be substituted, namely :- 
.- - 

*For Statement of  Objects and Reasons, see Tamil Nadu 
Government Gazette Extraordinary, dated the 5th ~ugust  1980, 
Part LV--Section 1, Paes  247-248. 
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"47. Electoral rolls for divisional seats and qudlg- 
cation for inclusion therein.--(I) For each of the territorial 
divisions referred to in section 45, there shall be an 
electoral roll which shall be prepared in accordance with 
the provisions of this Act and such directions not incon- 
sistent with the provisions of this Act as the State 
Government may, from time to time, issue in this behalf, 

(2) A person, shall be disqualified fcr registra- 
tion in an electoral roll if he- 

(a) is not a citizen of India ; or 

(b) is of ulsound minG *L: ~:33ds PO Ceclared 
by a competent court ; or 

(c) is for the time being disquaiified from voting 
under the provisions of section 71 or any law relating to 
corrupt practices and other offences in connection with 
elections . 

(3) No person shall be entitled to be registered 
I in the electoral roll for more than one territorial division ' or in the electoral roll for any territorial division in more 

than one place, 

(4) No person ragistered in the electoral roll for a 
territorial division shall be entitled to be: registered in the 
electoral roll for any other territorial division or ward, 
as the case may be, of any City (other than the City of 
Madras), municipality or panchayat. 

ExpZan~~ .*~n.-For the purpose of this sub-section, 
the expressions 'City', 'municipality' and 'panchayat' shal! 
have the meanings respectively assigned to them in the 
Madurai City Municipal Corporation Act, 1971 (Tamil 
Nadu Act 15 of 1971) or in any other law for the time being 
in force, the Tamil Nadu District Municipalities Act, 1920 
(Tamil Nadu Act V cf 1920) and the Tamil Nadu Pan- 
chayats Act, 1958 (Tamil Nadu Act XXXV of 1958). . 



i " 
. . 

1980 : T.N. Act 321 
, 

Local Authorities' Laws 81 
(Amenfirm nnt) 

(a) is not less than eigtteen years of age on tbe 
qualifying date ; and 

(b) is ordinarily resident in the Citj, 
shall be entitled to be registered in the electoral roll for 
m y  one of the territorial divisions referred to ir. section 45. 

Explanation.--For the purpose of this section, 
" qualifying date " in relation to the preparation or 
revision of an electoral roll under this Act, means the 
&st day of January of the year in whi~h  it is so prepared 
or revised. 

(6) (a) A person shall not be deemed to be 
ordinarily resident in the City on the ground only that he 
owns, or is in possession of, a dwelling house thell.: 

(b) A person absenting himself temporarily 
from his place of ordinary residence shall not by reason 
thereof cease to be ordinarily resident therein. 

(c) A person who is a patient in any establish- 
ment maintained wholly or mainly for the reception and 
treatment of persons suffering from mental illness or 
mental defectiveness, or who is detained in prison or 
other legal custody at any place, shall not by reasolp 
thereof be deemed to be ordinarily resident therein. 

(4 Jf in any case a question arises as to whether 
a person is ordinarily resident in the City at any relevant 
time, the question shall be determined by the State Govern- 
ment in accordanc~ with such rules as may be prescribed,". 

Amendment of 3. In section 48 of the 1919 Act, in sub-section (1) 48, for the Explanation, the following shall be substituted, Tamil Nadu 
namely :- Act 1V of 1919. I 

" Explanation.--The power conferred by this subrn 
section on the person SO ruLLuiised, shall include the 
power to omit, in the manner and at the times aforesaid 
from the electoral r d l  for any such division published 
under this sub-secticn, the name of any person who is 
dead or who incurs any of the disqualifications specified 
in sub-section (2) of section 47 : 
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Provided that the name of any person omitted from 
the ele :-oral roll for the territorial division by reason of a 
disqualification under clause ( c )  of sub-section (2) of 
section 47 shall forthwith be reinstated in that foll if 
such disqualification is, during the period such roll is 
in force removed under any law authorising such removal.". 

Ls*ion of new 4. After section 48 of the 1919 Act, the following sections 48-A 
.nd 48-B, in sections shall be inserted, namely :- 
Tanail Nadu 
Act N of 1919. 

" 48-A. Jurisdiction of civil courts barred.-No civil 
court shall h lve jurisdiction,-- - .  

(a) to eutertain or adjudicate upon any question 
whether any persol1 is or is not entitled to be registered in 
an electoral roll for the territorial divisions referred to 
in section 45 ; or 

(b) to qoestion thc legality of any action taken by 
any authority under section 47 or section 48. 

48-B. Making false declaration.-If any person 
makes in connection with- 

* 

(a) the preparation, revision or correction of an 
electoral toll f ~ r  the territorial division, or 

(b) the inclusion or exclusion' of any entry in ox 
from an electoral roll for the territortal division, 

, 

a statement ar declaration in writing nhich is false a d  
which he either knows or believes to be false or does not 
believe to be true, he shall 3, ;czishable vith imprison- 
ment for a term which may extend to one year, or with 
fine, or with both. ". 

i 

Substitution of 5. For sectioa 50 of the 1919 Act, the following section 
new shall be substituted, namely:- section 
Tamil  ad; 
Act IV of 1919 " 50. Disqualification  of voters.-NO person who 

is of unsound mind and declared so by the competent 
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court shall be qualified to vote an3 no person who is 
disqualified under section 71 shall be qualified to vote 

9 9  so long as the disqualification subsists. . 
6. For sub-section (1) of section 51 of the 1919 Act, Am~dmmt-?f 

d&lOll 31, the following sub-section shall be substituted, na-~lv :- Tamil N~~~ 
Act IV of 1919, 

"(1) No person shall be qualified for election or 
co-option as a councillor unless-- 

(a) his name is included in the electoral roll of 
any one of the territorial divisions of the City; 

(b) he has completed his twenty-first year of age t 
and 

(c) in the case of co-option under section 5, 
such person is a member of the Scheduled Caste or the 

9 7 Sched'lled Tribe or a woman, as the case m2y be. . 

PART nr. 
AMENDMENTS OF THE TAMIL NADU DISTRICT 

MUNICIPALITIES ACT, 1920. 

7. In the Tamil Nadu District Municipalities Act, kmendment 
1920 (Tamil Nadu Act V of 1920) (hereinafter in this section 
Part referred to as the 1920 Act), in section 44,- 

44, 
Tamil Nbdu 
Act V of 192 0. 

(i) for sub-section (1); including the proviso and 
Explmatim (1) and (2) thereto, the following sub-sections 
shall be substituted, namely :- 

"(1) For every municipality there shall be an 
electoral roll which shal! be prepared in accordance with 
the provisions of this Act and such directions not in- 
consistent with the provisions of this Act as the State 
Government may, from time to time, issue in this behalf. 
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(1-A) A person shall be disqualified for registr~~tion 
I 

.1 

in an electoral roll if he- 
I 

(a) is not a citizen of India ; or 

(b) is of unsound mind and stands so declared 
by a competent court ; or 

(c) is for the time being disqualified from 
voting under the provisions of section 60 or any law 
relating to corrupt practices and other offences in connection 
with elections, i 

1 
(1-B) No person shall be entitled to be registered 

in :% electoral roll for any municipality more than once. 

(14) No person registered in the electoral roll 
for a municipality shall be entitled to be registered in the 
electoral roll for another municipality, pancbyat orecity. 

~ i~ lana t idn  .-o or the purpose of this sub-section, the 
expressions ' panch? yat ' and ' City ' shall have the 
meanings respectively assigned to them in the Tamil Nadu 
panchayats Act, 1958 (Tamil Nadu Act X M V  of 1958). 
the Madras City Municipal Corporation Act, 1919 (Tamil 
Nadu Act IV of 1919) or the Madurai City Municipal 
Corporation Act, 1971 (Tamil Nadu Act 15 of 1971) or 
in any other law for the time being in force. 

(1-D) Subject to the provisions of sub:sections 
(1) ( A )  ( 1  d ( 1  every person who- . 

a is not less than eighteen years of ags on the 
gwlifying (date : and 

(b) is ordinarily resident 1 in a munidpality, 

shall be entitled to be registered in the electoral roll' tot 
that municipal it^. 

II 

~x~lanation.--For the purpose of this section 
46 qualifying date " in relation to the preparation or revision 
of an electoral roll under Fhis-A~t, means the first day of 
January of the yeat in whch lt 1s so prepared or revised. 
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(1-E) (a) A person shall not be deemed to be 
ordimrly resident in a municipality on tho ground only 
that he owns, or is in possession of, a Ewelling houw 
therein. 
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&ereof cease to be ordinarily resident therein. 

(c) A person who is a patient in any establishment 
maintained wholly or mainly for the reception and treat- 
ment of persons suffering from mental illness or mental 
defectiveness or who is detained in prison or other legal 
custody at any place, shall not by reason thereof be deemed 
to be ordinarily resident therein. 

I (d) If in any case a question arises as to whether 
a person is ordinarily resident in a municipality at any 
relevant time, the question shall be determined by the 
State Govenunent in accordance with such rules as may 
be prescribed. " 1 

~ (ii) in sub-section (2), for the Explanation, tho 
following &all be substituted, namely :- 

Explanation.-The power conferred by this 
rub-section on the person so authorised shall include 
power to omit, in tb.e manner and a t  the times aforesaid, 
from the electoral roll for the municipality published 
under this sub-section, the name of any person who is 
dead or who incurs any of the disqualifications specified 
in pub-&ion (1-A); 

Prodded that the name of any person omitted from 
the electoral roll for the muncipality by reason of a &a. 
qualification under clause LC) (of sub-section (I-A) shall 
forthwith be reinstated in that roll if such disqualifi- 
cation is, during the period such roll is in force, removed 
under any law authorising such removal. " ; 
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. (iii) the Explanatiotr, occurring at the end, shall bc 
omitted. . 

Inseaion of new 8, After section 44 of the 1920 Act, t1.e following 
44-A sections dm11 be inserted, namely :- and WB, in 

Tamil Nadu 
~ c t  v of 1920. " 44-A. Jurisdic tion of c i vi l courts barred.-No civil 

court shall have jurisdiction- 
(a) to entertain or adjudicate upon any question 

whether any person is or is not entitled to be registered in 
an electoral roll for a municipality ; or 

(b) the inclusion or exclusion c.f any entry in or 
from an authority under section 44. 

44-B. Mdkidg fahe declardtwn.-if any person makes 
in connection with-- 

(a) the ~~repiir:&tion, revision 01 correction, cf an  
electoral roll, or 

(b) th: iliclusion or exclusion of any entry in or 
from an  ele~toral roll, 
a statement or declaration in writing which is filse and 
which he either knows or believes to be false or does not 
believe to be true, he shall be punishable with imprison- 
ment for a term which may extend to one year, ar with 
h e ,  or with both. ". 

substitution of 9. For section 47 of the 1920 Act, the following section 
nhw section for shall be substituted, namely :- 
section 47, 
Tamil Nadu " 47. Disqualification of voters.-Notwi thstanding 
Act of 192Q* anything contained in sub-section (6) of section 44, no 

person who is of unsound mind and dcclared so by the 
competent court shall be q ~ l i f i e d  to vote and no per-on 
who is disqualified under section 60 shall be qualified to + 

vote so long as the disqualification subsists. ". 
dlsndment of 10. For sub-section (1) of section 48 of the 1920 Act, 
ration 48, the following sub-section shall be substituted, namely + 
Tamil Nadu 
~ c t  \' of 1920. " {I) No person shall be qualified for election as a 

chairman or  as a councillor, unless- 

(a) his name is included in the electoral roll of the 
municipality ; and 

(b) he has corapleted his twenty-&tit gar ofage.". 
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PART IV. 

AMENDMENTS OF THE TAMIL NADV 
PANCHAYATS ACT, 1958. 

11. In sub-section (1) of section 12 c f tkc Tamil Nadu A"dm@nt Of 
Section 12, Panchayats Act, 13% (TGLI~: 3k2u Act XXXV of 1958) Nadu (hereinaftel in this Part riferrea to as tre 1958 Act), after A C ~  xxxv of 

the proviso, the following proviso shall be inserted, 1958. 
namely :-- 

"Provided f~rtber  that no person sball b: co-opted 
under this sub-section unless be kss completed bis twenty- 
drst year of age.". 

12. In sub-section (4) of section 15 of the 1958 Act, for Amendment of 
the words " whose name appears in the electoral roll foi the Section 

6 4  Taxi1 Nadu panchayat ", t te words whose name appears in the Act xxxV 
electoral roll for the panchayat and who bas completed of 1958. 
ber twenty-&st yehr of age " shall be substituted. 

13. In section 2C of the 1958 Act,- Amendment of 
section 20. 
Tamil ~ a d i  (i) for sub-section (1) including the proviso A,, xxxv 

and the Explanation thereto, the following sub-section of 1958. 
ahall be substituted, namely :- 

"(1) For every panchayat there shall be an electrol 
roll which shall be prepared in accordance .with the pro- 
visions of this Act and such directions not inconsistent with 
the provisions of this Act as the Government may. from 
time to time, issue in this behalf, 

(LA) A person shall be disqualified for registra- 
tion in an electoral roll if he- 

(0) is not a citizen of India; or 

(b) is of unsound mind and stands so declared 
by a competent court ; or 

(c) is for the time being disqualified from votinr 
under the provisions of section 24 or any law relating to 
corrupt practices and other offences in connection with 
elections. 

(1-B) No person shall be entitled to be registered 
in the electoral roll for any panchay.zt more than once, 

(I-C) No person registered in the electoral roll for e 
panchayat shall be entitled to be registeled in the e1ector;rl 
roll for another panchayat, municipality or City. 
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Explanation.--For the purpose of this sub-section, the 
expressions 'municipality' and 'City' shall have the mean- 
ings respectivelv assigned to them in tbe Tamil Nadu Dis- 
trict Municipalities Act, 1920 (Tamil Nadu ActV of 1920), 
the Madras City Municipal Corporation Act ,19 19 (Tamil 
Nadu Act IV of 1919), or the Madurai City Municipal 
Corporation. Act, 1971 (Tamil Nadu Act 15 of 1971), or  
in any other law for the time being in force. 

(1-D) Subject to the provisions of sub-sections (1). 
(I-A), (I-B) and (1-C), every person who- 

(a) is not less than eighteen years of age on the 
qualifying date ; and . . 

(bl'is 'ordinarily resident in a panchayat village 
or panchayat town or township, r 1  

Y i  

shall be entitle 3 to be registered in the electoral roll for that . 
panchayat . .. 

Explanation.-For the purpose of this section; 
"qualifying date" in relation to the preparation or revision 
of an electoral roll under this Act, means the first day of 
January of the year in which it is so prepared or revised. 

(1-E) (a) A person shall not be deemed to be ordi- 
narily resident in a panchayat village or panchayat town 
or township, on the ground only that he owns, or is in 
possession of a dwelling house therein. 

(b) A person absenting himself temporarily 
from his place c)r ordinary residence shall not by reason + 
thereof cease to be ordinarily resident therein. 

(c) A person who is a patient in any establish- 
ment maintained wholly or mainly for the reception and 
treatment of persons suffering from mental illness or mental 
defectiveness, or who is detained in prison or other legal 
custody at any place, shall not by reason thereof be deemed 
to be ordinarily resident therein. 

(d) If in any case a question arises as to whether 
a person is ordinarily resident in a panchayat village or 
panchayat to~vn or township at any relevent time, the 
question shall be determined by the Government in 
accordacce with such rules as may be prescribed."; 

(ii) in sub-section (2), for the Explanation, the 
following shall be substituted, namely:- 

44Explmration.--The power conferre8 by this sub- 
rection on the person so authorised, shall include the power 

- --. . -- 
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to omit, in the manner and at the times aforesaid, from 
the electoral roll for the panchayat published under this 
sub-section, the name: of any person who is dead or who 
incurs any of the disqualifications specified in sub-section 
(1-A) : 

Provided that the name of any person omitted from 
the electoral roll for the panchayat by reason of a dis- 

- qualification under clause (c) of sub-section (I-A) shall 
forthwith be reinstated in that roll if such disqualification 
is, during the period such roll is in force, removed unda - 
any law authorising such removal."; 

(iii) the Explanation occurring at the end shall be 
omitted, 

14. After section 20 of the 1958 Act, the following Inertion of new 
sections shall. be inserted, namely :- sections 20-A 

and 20-B, in 
Tamil Nadu "20-A. Jurisdiction of civil courts barred. -No civil A ct XXXV of 

court shall have jurisdiction- 1958. 

(a) to entertain or adjudicate upon any question 
whether any person is or is not entitled to be registered 
.in an electoral roll for a panchayat ; or 

(b) to questio~i the legality of any action taken by 
any authority under section 20. 

20-B. Making f o b  declaration.-If any person makes 
in connection with- 

(a) the preparation, revision or correction of an 
electoral roll, or 

(b) the inclusion or exclusion of any entry in or 
from an electoral roll, 
a statement or declaration in writing which is false and 
which he either knows or believes to be false or does not 
believe to be true, he shall be punishable with imprison- 
ment for a term which may extend to one year, or with 
k e y  or with both.". 

Substitution of 15. For section 22 ofthe 1358 Act, the following .,;+;on ,, 
for shall be substituted, namely !- section 22, in 

Tamil Nadu Act 
"22. QuaItj?cation of candzkhtes.-No parson shafl XXXv of 1958. 

be qualified for election as- 

(a) a member or president of a panchayat unless- 
(i) his name appears on the electoral roll for 

tho pmchayat i and 
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(ii) he has completed his twenty-first year of 
age ; or 

(b) chairn1a.n of a panchayat union council unless-- 

(i) his name appears on the electoral roll for 
any one of the panchayats or townships comprised in the 

I panchayat union ; and 
. 

(ii) he has completed his twenty-first year of 
age.". 

Insertion 16. After section 24 of the 1958 Act, the following 
1 

new section 
24-A in Tamil section shall be inserted, namely :- 
~ a d ~  Act xxxv of 1958. "24-A. Disqucllifcation of voters.--No person who 

is of unsound mind and declared so by the competent court 
shall be qualified to vote and no person who is disqualified 
under section 24 shall be qualified to vote so long as the 
d i s q ~ a l ; ~ ~ ~ t i o n  subsists.'', 

Amendment of 17. In section 36-A of the 1958 Act, in sub-section (1). 
section 38-Aa in clause (b), in the third proviso, item . (i) shall be re- 

Nadu numbered as item (LA), and before the item (LA) as so Act XXXV of 
1958. renumbered, the following item shall be inserted, namely:- 

"(i) unable to read and write in Tamil ; or". 4 

PART V. 
e 

AMENDMENTS OF THE MADURAI CITY 
MUNICIPAL CORPORATION ACT, 197 1. 

18-21. [The amendments made by these sections have 
already been incorporated in the principal Act, namely, 
the Madurai City Municipal Corporation Act, 1971 vadl 
Nadu Act 15 of 1971).] 
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